IN THE CENTRAL ADMIN I3TRATIVE TRIBUNAL ; HYDERABAD BENCH

AT HYDERABAD
O.A.No, 920/96 Date of Order 2 R4.8,98
BETWEEN 3
G.V.,Ratnakar .. Applicant|
AND

The Chief Gdneral Maneager,
Telecommunications, A,P.Circle,
(rep. Union of India),

Raoarnnndsents._
Counsel for the Applicant oo M N.R.Srinivasan

Counsel for the Respondents - e Mr.,V.,Rajegwara Rao
. CORAM 32
HON ‘BIE SHRI R,RANGARAJAN : MEMBER (ADIMN,)

HON‘BIE SHRI B.S, JAI PARAMESHYIR - ; MEMBER (JUDG,)

X As per Hon‘'ble Shri B,S,Jai Parameshwar, Member [J)} X

Mr,N.R.Srinivasan, leamed counsel for the applicant
and Mr,V.Kajeswara Rao, learned standing counsel for|the

respondents,

2. . This OA is not listed today, but both sides afjreed
that this OA may be disposed of today as the facts apd
contentions faiSed'in this OA are simi;ar to the facgs and
contentions reised in 0A.919/96 which is disposed of| today,
The directions given in 0A,919/96 will hold good in.:his case
also,
N
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*above and reply the applicant suitably within the per

/brrtoer (Judl )
Q- ..
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3. This OA is also filed in regard to the vacanc if
filling up for the year 1995, This point had already
considered in OA,919/96 ard we had given directions i

0A, '

4, Hence it was diirected as follows‘ 3~

(@) 1If tm.vaciencies for the year 1995 were sa
earlier 1;.0 the crucial date then those vacancies shou
filled aon +he h.as-l.q nf the nld r@cpnitmnt riles.

k) 1f the. vacancies were created after the cr
i.e, 8,2.96, then the amended ruleyshould be pressed

filling up those vacancies,

(c) The respondents should examine the dates a

2 months from the date of copy of this order,

No costs,

{ R ,EANGARAJA]
Merber (Adm

5. The OA is ordered accordingly,

Dated 3 24th August, 1998
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{(Dictated in Open Court ) ~—
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